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Present * 3, Hon'ble Mrs S. Bisgas, Adrﬁ_inistrative Memb er.

ton'blle Mr. Ne Prusty, Judicial Hember -
.br."Balaram Chakrabo rty“ - ' &;
M/o Defesnce o | L T

" For the Applicant ~: In Person |
‘ 'For:thé R’equvnde_nts’;; Mse Ue Sanyél', Counsel

Dats of Order : 11-00-2002
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Haard Ld Counsel for’ both the parties. Respondants ars
i: .-.'dirocted to produee tha ralevant racords relating to ptematura
‘ ratirement of the applicant nlongu:th his servics records at the

t.‘lme of‘ haaring or the casa.. NA 255 of 2002 is accordingly disposad

\and MA 249 of 1995 shall be takan -up alonguith. the £ inal hearlrg
‘he OA'fi xed on 16-9-2002. '
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